Papers laid [8 January, 2019] onthe table 353

DR. T. SUBBARAMI REDDY: The House should be in order. ...(Interruptions)...
The House should be in order. ...(Interruptions)... | cannot move. ...(Interruptions)...
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DR. T. SUBBARAMI REDDY: | cannot move unless the House is in order.
...(Interruptions)... | cannot move. ...(Interruptions)... I cannot move unless the House is
in order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. T. Subbarami Reddy. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Unless the House is in order, |1 cannot move.
...(Interruptions)... Unless the House is in order, | cannot move. ...(Interruptions)... The
House should be in order. ...(Interruptions)...

£ Suurafer. # SO e AT g fd M7 UH-S(u STE R AT’ Sy 3R
9 Ayl [ W =9l 81 < | L. (@aUH)... § QT U8 I b AR ST SR ded
H 3P disturb BT el 8] & | ..(TILT)... 37T T S8 IR aT0T 1Y ... (AFENH)...
@T.Epf.WQ@,Wmmoveﬁmﬁ,ﬁﬁﬁﬁﬁmovemﬁm
aref Y81 & | ...(FaE)... H G SO PEdl g [P ST dled, TE1 a1 H w1 St A e
& I HE | ..(FGE)... 5T S YHIR ST | ..(FTE)...

GOVERNMENT BILL
The Indian Medical Council (Amendment) Bill, 2018

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, | rise to move:

That the Bill further to amend the Indian Medical Council Act, 1956, as passed by
Lok Sabha, be taken into consideration.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Motion for consideration of the Bill is now open
for discussion. ...(Interruptions)... Any Member desiring to speak may do so after which
the mover of the Resolution and the Minister will reply. ...(Interruptions)... 3Td o7 2Tifr
[ | ...(TIHT)... TIlS, 31T U S8 AT ST | .. (SIael).... 31T 370+ ST UR a19s
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The House then adjourned at six minutes past two of the clock.
The House reassembled at twenty-one minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The House is adjourned till 2.45
p.m.

The House then adjourned at twenty-one minutes past two of the clock.
The House reassembled at forty-five minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The House is adjourned till
3.00 p.m.

The House then adjourned at forty-six minutes past two of the clock.
The House reassembled at three of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

MESSAGE FROM LOK SABHA — Contd.
The DNA Technology (Use and Application) Regulation Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the DNA Technology (Use and
Application) Regulation Bill, 2019, as passed by Lok Sabha at its sitting held on the
8th January, 2019."

Sir, I lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Now, Shri J.P. Nadda. ...(Interruptions)...



